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Decision: 09.10.95.
CP 33/95 (OA 295/88) |
Pooran Prakash
-+« PETTTIONER.
, VERSUS

Shri R.C. Tripathi and ot

.-+ RESPONDENTS.
CORAM:

For the Psiitioner ... Mr. M.L. Pareck
Por the Respondents eee Mr., K.C. Meena, CLA,

Azpartmental ripresentative

PEP HON'ELE MR, COPAL FPiSHNA, VICE CHATEMAIL]

Pztitioner, Poovan Prakash, has £ilzd this Contempt Petibion u/s 17 of
the Administrative Trikunalas Act, 1985, ztating thzrein that the respondents,

Ly wilfully and intenicionally dis-oheving che order of thiz Trikunal datzd

24,2.94 in OA 295/88, have commicied contemnps of courc.

2.7 We have heard the lsarned counsel for
wwntal represantative on bzhalf of the rzspondants.

2. The pztitionsr has clazimzd a sum of Fa.24,541/- by way of differance

pensionavy benzfite with efiech from various Jdates state
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caloulation sheet iz mavrlked as Annesure A-2.  Amernre A-8 has

heen talen on
record tioday. Thare waz a divection by this Trilunal to th: respondznis to

<

of promotion  under
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consider the petitionsr's cas: for grant of bansfics

hat ths

[

ion as el rulzs.  The raspondents have catsgorically stated

w

taizmzne, vide Annexurz A-8, was Jduly sraminzd but che same was
found to be  incorvact. The petitionsr had claimed a monthly pension of
P2.1150/- w.z.f. 1.1.26 o 20.6.95. However, it has besn firzd Ly the

o~

£fezct from the a

[Ty

reapondants at Pe.1101/- per month with
dzmrnzas rzlief therecin. Duz ko the bznefits of prowmotion having bzen

rantzd to the petitionzsr his pension has been veviszsd and the Eanl: has bezn
advised sccordingly vids Annsoure P-1, If the pztitionzr fesls that his
pernision has lhaen incorrectly fixed, he mey £ils a fresh OA éubjec“ Lo its
maintainakbility. Sinc: the khenefits o he vecsived by the patibfioner wara

not quaniifizd kv this Tribunal, we f£22l thaib the direction <f the Tribunal
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™ -

(0.P. sgmm\)

MEMBER (A)

VK

Conitempi

2

-2 -

and in  the civcomstances the dscision  talen Ly
h=zld o he

combumacions a3 it dozs

Ay

i=g, thzrefore, Adismiszzd. llocices izeusd are
Crtwytoe
( GOFAL FRISHNA )
VICE CHAIRMAN



